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Checking of Weightage of the Cotton 
Bales Imported frorn Foreign Countries 

9913. SHRI R.P. Y ADAV : Will the 
Minister of COMMERCE be plea!ed to 
state : 

(a) the total weight of all 11.61 lakb 
bales in 170 K.G. each before shipment on 
which the price bas been paid and the total 
weight of aJI bales after sold out ; 

(b) whether there is any difference, what 
is the quantity in quintals and value in 
rupees ; 

(c) whether the Cotton Corporation of 
India officers were deputed to supervise weitht 
ment for which the Corporation paid; 

(d) whether even any randum check of 
weight of bales after receiving in Indht was 
made; and 

(e) if not, can it not be said to be the 
sole reason for a loss of Rs. 97 crorcs ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) The 
total weight of 11.61 lakh bales (of 170 Kgs. 
each) at the time of shipment and for which 
the shippers had raised the invoices is 
40.93 crores lbs. The actual number of bales 
involved is 9,09,897 bales. The details of 
the · landed weight are not readily avaHabJe 
with Cotton Corporation of India. 
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(b) The. details of difference in weight 
are not readily available with Cotton Corpo-
ration of Jndia. In terms of vaJue, the 
difference is as fo11ows :-

(i) loss in weight claimed Rs. 2.60 
crores, 

(ii) gain in weight Rs. 1.04 crores. 

(c) As per the terms of contracts the 
weighment of imported bales at the port of 
landing was to be carried out on arrival of 
bales in India in the presence of inter-
nationally recognised controllers appointed 
by the ~ i rs  Agents appointed by CCI/ 
buyer mills far clearance of bales were also 
present at the time of weighment. The final 
payment to the overseas shippers was to be 
made on the basis of landed weight only and 
hence no officials of the Corporation were 

deputed. 

(d) As weighment of bates was done at 
the port of destination in the presence of 
internationally recognised ControJlers, there 
was no question of carrying out any random 
check of weight of bales on their arriva] in 
India, by the Corporation. 

(e) No, Sir. 

Tender by a Private Party at 

Trivandrum Airport 

9914. SHRI B.K. NAIR : Will the 
Mi i~t r of TOURISM AND CIVIL 
AVIATION be pleased to State : 

(a) whether porterage work in respect of 

passengers baggages is handled directly by 
the airport authorities or through contractors 

in the major airports ; 

(b) whether any preferential treatment is 
extended to cooperative societies of the 
workers in regard to tender rates, facilities, 
etc. and whether these rates are revised from 
time to time ; 

(c) whether it is a fact that at the 
Trivandrum airport a tender submitted by 
a private party in 1980 has been taken up 

for consideration in 1984 ; 

(d) the increase in passenger traffic at 
this airport from 1980 upto 1984 ; and 

(e) the reasons for not going in for re-
tendering this work and revising the tender 
amount? 

THE MINISTER OF STATE OF 
THE MlNJSTRY OF TOURISM AND 
CIV JL AVIATION (SHRI KHURSHEED 
ALAM KHAN) : (a) porterage work at 
international airports as well as domestic 
airports in respect of passenger baggages is 
handled through contractors. Porterage 
contract is awarded on the basis of open 
tenders. 

(b) No preferential treatment to Co-
operative societies is envisaged under the 
existing rules. 

(c) No, Sir. A decision to award the 
licence to M/s Kleenwel, the highest tenderer, 
was taken in 1980 and communicated to the 
party in June, 1981. Due to Court cases 
filed by the Kerala Civil Aviation General 
Workers Co-operative Society, previous con-
tractor, M/S Kleenwel could not take over 
the work till 31st March, 1984. 

(d) The increase ia passengers traffic at 
Trivandrum airport from 1980 to 1983 is as 
folJows :-

1980 

2,26,461 

1983 

4,23,585 

(e) The reason for not re-tendering the 
porterage licence at Trivandrum airport is 
that the licence had been awarded on the 
basis of acceptance of the highest and valid 
tender received through open tender and the 
case filed by the Kerala Civil Aviation 
General Workers Co-operative Society, the 
second highest tenderer, against such award 
was i~ iss  by the Kerala High Court and 
thus the Civil Aviation Department had nQ 
option but .to award the licence to M/S 
Kleenwel, the highest tenderer. 

Payment of Additional Dearness Allo\\ance 

to _Employees of Jute Corporation of lndia 

9915. SHRJ NIREN GHOSE : Will 

the Minister of COMMERCE be p]eased to 
state : 

(a) whether it is n fact that the addi-
tional dearness allowance for the period 
from 1-8-1981 to 28-2-1982 had been paid 

to the ~ of JCI violating Govern-
ment directive ; 

(b) the total liability of interest involved 
by JCI for payment of additjonaJ dearness, 
allowance by borrowing this amount r ~ 




